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None- Appeared

None- Appeared

Despite dispatch orrorr.ffietitioner about the br of the case

from NCLT, New Delhi to NCLT, Jaipur, there is no on the part
ofthe petitioner. Further it is brought to the notice ofthis T by leamed IRP
appointed in relation to the Corporate Debtor that the CIRp has been

initiated and the same is pending. In the circumstances, let petitioner prefer

2016, before the
the claim, if it is within the time limit as prescribed under IBC
IRP appointed at the time of admission of the petition in IB/601 y2018. With
the above directions, this petition stands closed.
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